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COUNCIL OF feTATE.
Wednesday, 8th April, 193€.

------------------  '%  '
ADDRESS BY HIS EXCELLENCY THE VICEROY TD • THP- 

MEMBERS OF THE COUNCIL OF STATE AND THE
LEGISLATIVE ASSEMBLY.

H is  E x c e l l e n c y  t h e  V ic e r o y : Mr. President and Gentlennen: It ib

not my intention this morning to give you any detailed account of tlie
work done by Government during the papt year. My purpose is as
shortly as possible to show you that there hi\R been considerable and
satisfactory development and progress in all branches of our administra­
tion during the past five years and to give you my hopes for the future
of India. But before doing so I mtipt ask you to bear with me for a 
few moments while I say something of a very personai.nature.

I think you may imagine my feelings as I stand before you all this
morning on this, the last occasion that I shall have the privilege of
addressing Honourable Members of our two Legisllitures; for in a few
days I shall be giving up my official life amongst you with all its engross­
ing interest and occupation; I shall be digging up roots which during the
past 2B years have grown down very deep, for I have learnt in these
years to have a heartfelt and abiding regard and fiffection for India, her
Winces and her people. I shall leave you #ith feelings df thê  deepest
sorrow and regfet, but ftlasi w’ith the knowledge Ihat iUe age-limit hafl
been reached and the time has come for my departure. .

But thcire.is one incident in my life here which has caused me some
distress, and as it refers to a matter connected with the Legislatures, T 
feel bound to mention it to you before I go, I regret extremely the
calculated discourtesy thM.t has l)f'en shown me l)v HonouraV)lo Memberp
who represent the Congress p̂ irty, when I have come here as His Majesty
the King-Emperor’s representative to address the Assembly or have in 
that capacity sent moissages to be read to the House. T am sure that
this action on the part of Congress Members has met with the disapproval
of every loyal citizen of India.

Apart from this, I shall leave you when I go with feelings of the
deepest gratitu<Je—gratitude for the many friendships made on sound and 
sure foundations—gratitude for the trust and confidence you have placed
in the sincerity of my desire throughout my life here to work for the
highest interest of India—and I profoundly hope that, w'hen I am gone,
even those who have most objected to my every adtninistrative action may
find in the futiirf my labours have been for India's goo<J, -

( ) A.



[EDb Excellency the Viceroy.}
Yes, I Bhall look baok on (f long life in India with constant memories 

or all its ^oys an(  ̂sorrows, its failures and successoB, its work and play, 
and shall always be grateful to India for having given me this ŵ onderful 
opportunity of doing what I hope may prov  ̂ to be useful service for my 
Sovereign, for India and for the British Empire.

“  ̂ Before going on to &peak of thfc situation in India itself, I must say a 
few words on the state of affairs outside her borders. I am glad to êol 
that during my term of oiiice the relations between the Government of 
India and the countries which lie on Indians frontiers have been peaceful 
and ^Qtidl^. Jf there have been some incidents on the Frontier for the 

' aolutioii of wMch Military operations have been necessary, I can still 
.progress has been made towards the establishment of more 

conditioiifi in this area. If, as 1 hope, our pBiesĵ t J^licy of 
gii^ual penetration by consent and'negotiation is quietly and consistently 
pursued, I do not doubt that my swcessors in this high office will find the 
frontier problem far less troublesome in the future 4^an it has proved in 
the past, ^

There is another aspect also of our external affairs, which has been 
mentioned regularlv in almost all my addresses to Honourable Members, 
namely, the position of Indians overseas. It is a SMbject ŵ hich arouses 
the keenest interest throughout India as touching national self-respect; it 
is a subiect on wMch all sections of non-official opinion, both inside and 
outside the Central Ijegislature, are equally and, if I may say so, rightly 
sensitive.

It is not my purpose today to recapitulate, in detail, the issues affect­
ing Indian interests that have arisen during mv term of office in different 
parts of the British Commonwealth of Nations, the steps that my 
Government have taken to protect those interests, or the o\itcome of 
thoee f̂fortfl. The spokesmen of my Government in both the Houses 
have, from time to time, stated what we have striven for and what 
have achieveci. If success has not alwayB been equal to our expectations, 
it has not been for want of earnest and strenupus endeevotir. And. loi 
me add that .powerful support of the Secretary of State for India hftH. 
throughout my five years of office, been unfaflincrlv and w h o le -h e a rte d ly  
given to our advocacy of the Indian cause. Unanimity between In d ian  
and official opinion has happnv been the keynote of ’ this p articu lar 
chanfer of our historv. Mav this always be so. To men of my own 
civilisation, throucrhout the Empire, who influenre opinion or p u id e  policy 
I, venture to make an eaniest appe(d. That splendid political orcranisa* 
tirm, the British Commonwealth of NatidtJS, in which we all take iust 
pride can endure oply if all its constntuent parts’lhave faith in one another. 
The measure of the pehnanence of their mutual association will deî end 
on their mutual contentment. India has the pride of an ancient civilisa­
tion. She is. therefore, quick to resent any kind of discriminat4on afif»inwt 
her sons and daiwhtcre who have settled in other parts of the Empire. 
She is confident of a futnre destiny, no less glorious than her past and. 
therefore, impattent of delay in the removal of disiibilities on Indians 
where these exist. Equality of status is their due: its progressive rcali- 
sa^on is the aim of the Government of India and, if I mav say so, an 
fAligstion on all statestnen throughout the Empire who desire its solidarity 
I am confident that, in the purstiit of their aim, the Government of Indifl
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^  never falter. May those whose obligatiou it is to ensure its speedy 
fulfilment be given the vision and the strength to work for prompt and 
generous fulfilment of their duty.

Here in India itself, among the qu^tions which have given me and, I 
am sure, all thoughtf ul men increasing concern is thalf of tĥ  unemploy­
ment and distress prevailing among many of our educated young men. 
Our colleges und flchools are turning out in immense numbers men who 
seek employment, particularly in the professions, and fail to obtain it. 
The matter has received attention from a considerable number of Com­
mittees, but J do not think I am indulging in any invidious comparisons 
if I say that the repoit recently published by the Committee which sat 
under Chttirmanship of Sir Tej Bahadur Sapru carries us nearer than any 
previous report to the heart of the question. . ^

While opinions will naturally diSer regarding the wisdom und the 
probabLe etfect of the remedies which should be applied, I believe 4ihat 
the main lihes along which this great problem must be tackled 
becoming increasingly clear. “ Deniaixd and supply’ ' is a phrase which 
brings for many rather unpleasant suggestions, particularly when it is 
applied in the human sphere. We- naust resolutely set our faces against 
any idea that human lives and souls can be regarded as a commodity. 
But if we are to achieve anything in our assault on this problem, we 
must begin by facing facts, however unpleasant they are, and we must 
recognise that we have here a supply of young men for ’whose services 
there is no effective demand. No solution therefore can succeed which 
does not adjust the immense disparity which, as all are agreed, exists at 
present. ^

There are two possible methods of adjustment in B u ch  a position: we 
cun adjust by attention to the demand and we can adjust by attention to 
the supply. I believe nivself that we should do both, but I should be 
failing in courage if I did not say that the main emphasis will have to be 
on the adjustment of supply. No adjustmentŝ  of which I can conceive 
will provide all those wlio are now seeking employment with Government 
jobs, professional careers or responsible posts in industry'. Whatever 
changes you introduce, oven if these changes are of an almost revolu­
tionary character, you will not create a society capably of giving the 
increasing stream of academically educated men posts of the kind to 
which, having regard to the sacrifices and efforts they have made, tiey 
feel themselves entitled to aspire.

There has been a tendency to look to industrialisation for a solution.
1 am in full sympathy vnih those who seek the development of our 
industries. Here the period of my life that has been spent in India—ti 
fleeting moment in the ftges of India’s history—has êen a tremendous 
advance. I hope that the years to come will c a ^  it far further. But do 
not let us decê ive ourselves or our young men with the hope that develop­
ments along this line will absorb the present output of our schools and 
colleges in responsible positions. To anyone who cherishes that hope, 1 
suggest that he should try to frame an estimate of the number of men 
from our colleges who have such RO$ts today. He will t̂hen be able to 
judge of the number of such posts that will be provided by expansion^n 
any scale he likes to choos©—and I believe that he will be surprised at
t h e  r e s u l t .  ^  2

Ad DBBSS BV m is  EXCBLIJMfClf THE VIOKIIOY. f i l t



[His EjcceUencjr the Viceroy.]
So 1 come myself to the conclusiou suggested by the Supni Coimiiit- 

tee's Kaport that unemployment Uka ip be tackled at the source. This 
does not mean thsft we must abandon the effor^ to increase the sphere of. 
employment. Far from it; these efforts must be pursued and increased* 
But efforts to expand the professional and industrial spheres do not touch 
the source of the evil. That lies in a system which diverts the energy 
and enthusiasm of the young into channels which, too often, end in the 
desert. If this .growing evil is not to overwhelm them—and us—the edu­
cational system will have to be adjusted to bear a much closer relation 
to tbe needs of the country. Many still lack the elements of education 
while others are assisted and enoouniged to go on in directions which, as 
they discover too late, end in disapjpointment and frustration*

It is'fortunate that educationists, who are disturbed by the congestion 
vi^ch is caui^ in high sciiools und colleges by the presence of large and 
evttrgrondng numbers of pupils and students who are ill-fitted to receive a 
purely literary form of education, have been thinking and planning along 
similar lines. The Central Advisory 3oard of Education has examined 
this vital mutter in some detail and has streî sed the importance of 
dividing up the school course into a number of stages, each with its own 
clearly defined objective. A strong lead has thus been given, and 1 
earnestly hope that that lead will be followed up by Local Governments 
with wl^m th3 main responsibility for educational reconstruction lies. In 
the colleges you must demand quality rather tlian quantity; for in every 
society, be it as democratic as you like, the progress and welfare of the 
State depend to a remarkable degree on the few men that are called to 
leadership, and it is of the utmost importance that t^se should receive 
the best training you can give. *

This problem of unemployment is probably only part of a larger prob­
lem—that presented by tiie rapid growth of population, and there again 
my last .word must be thsrtf in my opinion India is faced vnth the choice 
between quality and quantity. Numbers do not make a nation great; and 
in India you must struggle, not for abuiidnuce, but for fulness of human 
life.

I have said that I fully sympathise with those who seek the develop­
ment of Indian industries. But India is predominantly and by nature 
an agricultural country, and I have therefore always been anxious to do 
everything possible to develop the science of agriciJture in this country. 
To this end the Imperial Council of Agricultural Kesearch has continued 
to fOTge ahead with its task of initiating. pr<Jmoting and co-ordinating 
research which has for its object the improvement of the efficiency of the 
cultivator and an încrease in his earnings. The vrtlue of this centrnl 
organisation has now been established beyond doubt.

It is a matter of special gratification to me that it has been possible to 
continue the beneficent work of the Imperial Council of A g ricu ltu ra l 
Kesearch even during a period of financial depression. The special allot­
ment of thirty lakhs which we have been able to make this year from the 
Rural Development Fund will enable the Council to go ahead with some 
injportant scliemes of research which would otherwise have been held up.

During the five years that I have held the high office of G ov ern or- 
General of India the policy which I and my Government have followed in
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one sphere of our administration has been severely and persistently 
criticised. We have been attacked for the policy which we fbllowed to 
maintain law or order, or, to use an equally well-known and also more 
suitable phrase, to prevent any grave menace to the peace and tranquillity 
of India, But when you ĵ ive your verdict on my stewardship, I would 
ask you net merely to repeat the catchword of "repression’ ', I would ask 
you to compare India as it was in 1931 and 1932 and India as it is today. 
I claim that it is more j)eaceful, and as a result of greater tranquillity, 
more prosperous and happy than it has been for many years. Let us look 
back for a moment, M'hat were the conditions in those black years, 1981 
and 1932 V In Bengal numerous serious terrorist outrages had created a 
very difficult and dangercais situation, a situation far worse than on the 
previous occasions wh?n terrorism had caused the gravest anxiety to us 
all. I expressed the hope, when I first addressed the Central Legislature 
in Beptombcr J9B1 and on another occasion a year later when I again had 
before rne a long list of serious terrorist crimes, that all those who had 
Iheir country’s welfiure at heart would not let any feeling of sentimental 
sympathy blind them to the dangers of this movement but would give 
their active support to Government in their efforts to counter it. I can 
elaim, I think, that those hopes have been realised and that my plea for 
support did not fall on deaf ears, for there has been no serious outrage in 
the last six months, though certain incidents go to show that the move­
ment and the spirit behind it still persist.

There can be no more distasteful task than that of ordering boys and 
young men to detention in camps and jails, but I can assure Honourable 
Members that the hmdsI scrujjulous care is taken by the responsible author­
ities to ensure that no orders are passed on mere suspicion, but always 
after the most careful enquiry. No one can regret more than I do the 
necessity which forces us tc continue to deprive a large number of young 
men of their liberty, but 1 should have failed in my duty to India if I 
had n<?reed to any relaxation of our policy or to any action which would 
lead to a revival this sinister movement .̂

Then again we must look back to those days in 1932 when Congress 
after a period of intensive preparation, re-opened the civil disobedience 
campaign, and I and my Government had to use the full resources of the 
State in fighting and defeating a movement which would otherwise remain 
as a perpetual menace to orderly government and individual liberty. 
We can claim that we have had ever-increasing support from the general 
public, and it has become generally recognised that sterile methods of 
negation and obRtruction do not conduce to the well-being of India or its 
constitutional advancement. We can claim also that, as soon as the 
movement was suspended, we were not slow to relax our measures or to 
remove the^ban on associations which had been declared unlawful. I 
also took the earliest possible opportunity of giving members of the 
Congress party an opportunity of entering the Central Legislature. But 
apart from the black months or black years when terrorism or civil dis­
obedience were rampant̂  there have been other times of crisis and 
anxiety. There have been times when commvmist propaganda and the 
activities of Moscow trained communists became dangerous, and we have 
had to take action which has, I think, been effective without being unduly 
drastic, to prevent the spread of this movement. There have also, to niy 
deep regret, been times when communal disputes have burst out in 
different"" parts of the country, and during recent months the situation in
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the Punjab has otvused us all grave aiuuety. But there has been a marked
improvement in the situation during the last few weeks, and I take
opportunity of thanking those leaders who have succeeded in persuading
their followers to drop all unconstitudonal methods anfl to strive for the
settlement of the dispute by legal and peaceful means. It is my earnest
prayer that their efforts will meet with success, and 1 should rejoice to
hear of a final setUement of this dispute by the restoration of complete
peace and good-will in that great province.

In India’s economic history alio the past live years have been an 
eventful period, iind it is manifestly impossible for me within the compass
of this address to attempt anything in the nature of a comprehensive
review. J rfiall content myself, therefore, with referring to a few of the
more important huppenings during tny time of office.

India, like other countries of tlie world, has been called upon to face
the most severe and most prolonged tiade defreef»iou of modem times.
The strain upon her economic fabric has been great and it is testimony
to its inherent strength that she has weathered the storm (\ithoiit tecourae
to those lemedies of despair which have, in so many countries, added to
the difficulties of international trade and retarded its recovery.

I would not have you think that 1 am over-complacent or over* 
optimistic. It is now generally recognised that so far as the sterling group
of countries are soncerned, a d^nite movement towards economic
recovery has been in progress for some time paat. Hopes have been dis­
appointed in the past, but the present improvement has persisted for
a longer period and has, on the whole, shown greater vitality than any of
its predecessors. India as a member of the sterling group is sharing in 
this recovery. Our most recent trade statistics show a welcome and
marked increase in our export trade and in our balance of trade in 
merchandise. The progress may as yet be slow, but accompanied as it is
by an improvement in the level of prices, a readjustment of the disequil­
ibrium between agricultural and industrial prices and a marked increase
in industrial output, it is such as to justify our confident hope for the
future. •

Within a few months of my arrival in India I was faced with the
unpleasant fact that, despite the measures already undertaken in March,
1931, the progress of the public revenues for the year 1981-82 gave
increasing evidence of their falling very considerably short of the expendi­
ture. The surcharges imposed in September, IMl, togetiier with heavy
retrenchments in expenditure ordered in the latter part of the year, sufficed
to produce the necessary balance in the budget essential to jxroserve India’s 
credit. The retrenchment measures then undertaken, including the very
considerable reduction in military expenditure, have been substantially
maintained.

Since that criticai year a budget surplus has emerged and, so far as the
public revenues provide an index for the purpose, India has happily seen
the worst of the depression. The surplus has been used to redeem the
pledge to restore the cut in pay, to provide means for the Provincial
Oovemments to undertake measures of rural development, to give
dbreei relief to certain Local Governments, and to reduce direct taxation.
I am glad that it has been found possible to proceed another step in this
direotion in thei last year of my office. But with the inevitably heavy
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lisbilitiea ahead inherent in the introduction of a new constitution, itha^ 
been essential to proceed cautiously in this matter. The Provinces ate 
lookii^ to Central Revenues for relief. We await, not without some 
apprehensicns, the recommendations of Sir Otto Niemeyer to this end. If 
the future of the Eailways could be made more secure—if the necessary 
element of co-operation in their success were recognised by the Provinces— 
thê  Government of India and the Provincial Government should, T 
anticipate, be able to face the flnancial problems ahead with some 
confidence.

An important contributing feature of the improvement in the position 
of the i)uhlic exchequer has been the fall in interest rates. Wliateveir 
views may. be held of the significance of this matter—and clearly the? 
improve<d position in regard t  ̂ law and order has had a marked eiTect on 
public confidence—the fact remains that since 1931 the cost of government 
(including in this term the provinces, the railways and the cefttral civil 
budget) has b̂ ien reduced in this respect by no less than crt̂ res per 
annum of which crores represent a drop in our annual foreign obliga­
tions. And in view of the public? apprehension expressed when the 
contrary process was taking place, it must be a subject of gratification to 
some people that whereas the price of 3̂  per cent. Government paper 
was 58 in September, 1931, it now stands not far short of paf. Wufe 
improvement in the credit of the holders of Government secuiities and 
the prevailing low interest rates are conditions favourable to Indians bemg 
able to take advantage *of any turn of the tide.

The Government itself has managed in recent years to convert its 
liabilities into comparatively cheap issueti of reasonable maturities, it has 
been able to consolidates a large portion of its former floating debt, it has 
reduced the proportion of its foreign obligations, while through the agency 
of the Reserve Bank, India has greatly strengthened its foreign assets.

When, on the very eve of the introdnotion of the new constitution, I 
turn to survey the improvement in the public finances of India during 
the past five years and the undoubted return of confidence, I experience 
fewer regrets than I might have done—and indeed, I confess, than at times 
I have done—in the fact that 1 have had on occasions to use my special 
f)0wers to achieve some of these results. Many governments in the 
world must envy the financial position of the Government of India in the 
year 1936, and althoueh the recent budget clearly did not satisfy all your 
aspirations—what Budget ever did?— Î confidently believe that the future 
Federal Finance Minister of India will whole-heartedly applaud our 
determination to maintain the financial stability and credit of this country.

As I address you for the last time my memory is, as I have already 
told you, full of the experiences of my long stay in India. My thoughts 
run back over the succession of varied events during these years. Yet 
even more cocrent now are those personal sympathies and political prin­
ciples which impel me to draw aside, if I can, the veil concealing the 
future; for India stands on the very threshold of a Aomentous change, 
and I, though I leave you, shall ever be concerned to know how Fortune 
deals with you.

** In QatuTe*a infinite book of eeoreoy,
A Uttl© I can read

I see just across the threshold selfreliant provinces, receiving from the 
Crown great authority, equipped with wide power, eadh, under the Crown,
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master in its own house, managing its own affairs, promoting and stimu- 
laung its own activities to ends congenial to the tastes, sentiments and
condition of ijbs people. .

I see the growth of a new political spirit—indeedits stirrings are even
^ow apparent--in whose expanding influence communities will no longer
“ war within the lK>f4om of a sinprle State**; but men, differing it mav be in 
IK)liticHl interest, will a p ‘e in desiring above r.ll the good of their country
and the general well-being of theif “fellows.

I but perhaps in a less immediate focus, a Central Government,
not the result of a compact of contracting provinces, but exercising by
direct devolution from the Crown full authbrity for those matters of all-
India interest, which are—some of them ^  necessary for the well-being
of India iis ariy provincial matter, and othei*s vital to India in a degree
to which DO provincial matters can attain;—a Central Government left
in no unoertainty of its powers in its field, but possessing a jurisdicftign 
precedent to that o f , all governments in India and an executive authority
protected in the fiillert sense against encroachment or challenge ;-<ir-a 
gOTemment supported by the obligation laid upon provinces to avoid all
impediment or prejudice to the exercise of its executive authority,

I see developing a jurisprudence based more and more firmly on the
broadest f)hilosophical conceptions of the nature o| law, and reaching out
hands to all vî ad schools of legal learning throiighout the world. For
the Federal Court will interpret the constitution under which you will live.
It %N*ill elucidate thr true character of legislative power. It will adjudi> 
cate between disj>uting governments. It will determine the legitimate
KCoi)e r)f the various hgislative organs in India. In so doing it will itself
explore and will open to legal thought in India a new range of juridical
ideas and a more intimate search into the bases of public and private
rights and liberties. ^

Other figures too loom upon my gase, but I would leave you î nth the
general picture of great problems demanding solutions, .wide powers of
the Crown entrusted to you, onerous responsibilities laid upon you, and a 
growing spirit rmd capacity which will enable you to surmount all
difficulties.

Fortunate are they who will join with you in realising this inspiring
future, and niy every good wish attends tlie distinguished staliesman 
who will 80 soon assume the burdens of the great office which I, Miith 
manv grateful memories, shall regretfully lay down .
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